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~7“IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

2
| ' 0O.A. No.
T.A."No:
DATE OF DECISION
ravin M. Petitioner
’ Advocate for the Petitioner(s)
Versus
~ Respondent
Advocate for the Respondent(s)
CORAM :

The Hon’ble Mr. . v 7 ishnan DL Vice

; The Hon’ble Mr.
1. Whether Reporters of local papers may be allowed to see the Judgement ¢
2. To be referred to the Reporter or not ? g

o
3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ? 7
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¥ 25 Tn the circumstances this application is
sormitted to he withdrawn hy the applicant but he
, within Z of receipt of order,submit
1 % 2 and in
L
> the respon-
-» ients no. 1 & 2 (! according to
law as expedtiounsly as 90Gsih11,itm receipt., ’
accordingly.
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